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KARNATAKA LOKAYUKTA

NO. UPLOK-1/DE/244/2019/ARE-11 M.S.Building,

Sub:

Ref:

1. The Departmental Enquiry is initiated against Smt.Sa"‘/itha Naik,
the then Incharge Warden of Post Metric Girls (TWC) Hqétel, Policé
H.Q., Dharwad
Government Officials, in short DGO). Suo motu case was taken up
by the Hon’ble Upalokayukta under section 7(2) of the Karnatak(
Lokayukta Act, 1984. On 31/08/2017, while DGO was Workmg as
Incharge Warden of Post Metric Girls (TWC) Hostel, Poiice H.Q.,

Dr. B.R. Ambedkar Veedha

Bengaluru-560 001,
Date: 29/09/2023.

i -

“ENQUIRY REPORT:

Departmental Enquiry agamst
Smt.Savitha Naik, the then Incharge Warden
of Post Metric Girls (TWC) Hostel, Police H Q.

Dharwad -reg.

1.

t

Report under section 12(3) of the KLA Act.
1984 in No.Compt/Uplok/BGM/2791/
2017 /DRE-4, dated:02/04/2018. P

. Order No. @noa/%%oa/amdw/mﬁos—14/20'1-_8—19,

0:01/10/2019.

. Nomination Order No. UP;OK—
1/DE/244 /2019, Bengaluru, dated
11/10/2019. ;

*kkkk

(hereinafter referred to as the Qelinquent

7
AN

UPLOK-1/DE/244/2019/ARE-11



B s T, T 4 caroan

UPLOK-1/DE/244/2019/ARE—1 1

DharWad Hon’ble Upalokayukta visited Post Metric Minorities
Girls Hostel, Police Head quarters, Dharwad as part of preliminary
eanIry and collected a) Stock and issue register from October
20 16 to August 2017; b) Bills/Vochers for the months of Octobher
ZOlb to February 2017; c) Copy of attendance register from
September 2014 to August 2017; and on verifying the same there
were d1screpan01es/ over writings in the stock register and issue
register and differences with respect to quantity of rice, wheat,
sugar, thoor dal in the month of October 2016 to December 2016.
Furtber it is seen from the stock register and issue register for the
mont1 of October 2016 that the numerical of quantity of
Vegetables rava, sugar and toor dal were overwritten to match the
issuance of commodities. As per supplier bill dated 01/10/2016
huge .quantities of perishable vegetables such as beans (50 kgs),
carrot (50 kgs), potatoes (60 kgs), tomatoes (100 kgs), cabbage (60
kgs), radish (25 kgs), beetroot (50 kgs), brinjal (50 kgs), ridge
guaro (50 kgs), ladies finger (50 kgs), cucumber (50 kgs), elephant
leg (50 kgs), green chilly (50 kgs) etc., were purchased. But, there
is no necessary corresponding entries in the stock and issue
reglster for the month even though there was no storage facility in
the hostel to store huge quantity of perishable commodities so as
to preserve them throughout the month. As per the supplier bill
dated, 01/11/2016 there was supply of huge quantity of
vegetables But, there is no necessary corresponding entries in the
stock and issue register for the month. However consolidated entry
is shown The entries in the stock and ; 1ssue register as well as the
suppher bill cannot be reconciled. The vegetables received at the
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UPLOK-1/DE/244/2019/ARE-11

beginning of the month could not have been supplied throughout
the month as it would perish in few days. As per sup.pgliers bills
dated 01/10/2016, 01/11/2016 and 01/12/2016 respectively 10
kgs, 15 kgs and 10 kgs of chicken meat was supplied. Out of
chicken meat so supplied some quantity of chicken meat was
shown to have been issued at the beginning of the moﬁth and thée
remaining meat was shown to have to been issued at thé::i middle of
the month. The entries made in the stock and issue regi.s(ter do not
reflect the truth for the reason that the chicken meat is:perishablfz
and there is no materials to show that the hostel had cold storage
facility and DGO being the Incharge Warden of the hostel has not
maintained the stock and issue registers properly and there were
discrepancies, differences/overwriting in the stock and issue
registers and there are differences in quantity of rib?e, wheaf,
sugar, thoor dal. But, DGO has not given any satisfactory
explanation in this regard and thereby committed dereliction of
duty misconduct and thereby failed to maintain absolute
integrity and devotion to duty and committed an act. which is
unbecoming of Government Servants and thus are. guilty of

misconduct under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules
1966. 3

The Hon’ble Upalokayukta on perusal of materials, comments of
DGO and other documents, found prima facie case and _forwarded
report dated 02/04/2018 U/s 12(3) of Karnataka Lokayukta Act,

1984 recommended the competent authority to initiate disciplinary

s
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proceedings against the DGO and to entrust the enquiry to the
Hon’ble Upalokayukta, Karnataka under Rule 14-A of the KCS
(CC& A) Rules 1957. The Competent Authority by order dated
01/1 O /2019 entrusted the matter to the Hon’ble Upalokayukta.

The Hon’ble Upalokayukta by order dated 11 /10/2019, nominated

Add1t10nal Registrar Enquiries-11 to conduct the enquiry.

The ' Articles of charge as framed by Additional Registrar

Enquiries-11 is as follows:
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The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:-
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Notice of Articles of charge, statement of imputation of raisconduct
with list of witnesses and documents was served upon the DGO. In
response to the service of articles of charge, DGO entered
appearance before the ARE-11 on 12/02/2021 and engaged
advocate for defence. In the course of first oral statemeént of the
DGO recorded on 12/02/2021 she pleaded not guilty and claimed
to be enquired. The date of Retirement of DGO is 31/ 03/2037.

The DGO has filed her written statement denying the %e;rllegation:-'s
made in the articles of charge and statement of implitations of
misconduct. DGO has further contended that, she has not
committed any dereliction of duty and misconduct. T hat she Wa$
Incharge Warden and she has done her work properly and she has
not committed any misconduct in getting food grains, vegetables,
fruits, egg, milk and mutton and she has not done any wrong

entries in the stock register. As such she has not com mitted any

Q-
P4
241
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misconduct and hence prays to exonerate her from the imputation

of charges levelled against him in the interest of justice and equity.

8. The points that arise for consideration are as follows:-

-:1. Whether the disciplinary authority proves that on
31/08/2017, while DGO was working as Incharge
Warden of Post Metric Girls (TWC) Hostel, Police
H.Q., Dharwad, Hon’ble Upalokayukta visited Post
Metric Minorities Girls Hostel, Police Head quarters,
Dharwad as part of preliminary enquiry and
collected a) Stock and issue register from October
2016 to August 2017; b) Bills/Vochers for the
months of October 2016 to February 2017; c) Copy
of attendance register from September 2014 to

‘August 2017; and on verifying the same there were

- discrepancies/over writings in the stock register

. and issue register and differences with respect to

. quantity of rice, wheat, sugar, thoor dal in the

;_month of October 2016 to December 2016. Further,

' it is seen from the stock register and issue register

- for the month of October 2016 that the numerical of

! ‘quantity of vegetables, rava, sugar and toor dal were

;5overwritten to match the issuance of commodities.

.: “As per supplier bill dated 01 /10/2016 huge
;quantities of perishable vegetables such as beans (SO

'fkgs), carrot (S0 kgs), potatoes (60 kgs), tomatoes
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(100 kgs), cabbage (60 kgs), radish (25 kgs), bee‘éroot
(50 kgs), brinjal (50 kgs), ridge guard (S50 kgs), 1adies
finger (50 kgs), cucumber (50 kgs), elephant leg (SO
kgs), green chilly (50 kgs) etc., were purchased. But,
there is no necessary corresponding entries m the
stock and issue register for the month even though
there was no storage facility in the hostel to i_store
huge quantity of perishable commodities so ,&:‘s to
preserve them throughout the month. As per the
supplier bill dated 01/11/2016 there was supply of
huge quantity of vegetables. But, there is no
necessary corresponding entries in the stock and
issue register for the month. However consolidated
entry is shown. The entries in the stock and'i:ssue
register as well as the supplier bill cannot be
reconciled. The vegetables received at;.; the
beginning of the month could not have j‘been
supplied throughout the month as it would peri$h in
few days. As per suppliers bills dated 01/10/2016,
01/11/2016 and 01/12/2016 respectively lQ;kgs,
15 kgs and 10 kgs of chicken meat was sup":p:alied.
Out of chicken meat so supplied some quantity of
chicken meat was shown to have been issued aé the
beginning of the month and the remaining meaftlz was
shown to have to been issued at the middle of the
month. The entries made in the stock and issue

register do not reflect the truth for the reason that

P
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the chicken meat is perishable and there is no
‘materials to show that the hostel had cold storage
fac111ty and DGO being the Incharge Warden of the
hostel has not maintained the stock and issue
,reglsters properly and there were discrepancies,
| dlfferences/overwntmg in the stock and issue
:reglsters and there are differences in quantity of
' rice, wheat, sugar, thoor dal. But, DGO has not given
-any satisfactory explanation in this regard and
thereby committed misconduct and thereby
falled to maintain absolute integrity and
devotion to duty and committed an act which is
unbecoming of Government Servants and thus
are guilty of misconduct under Rule 3(1)(i) to (iii)
of KCS (Conduct) Rules 1966.?

¢ 2. What findings?

(a) Fhe disciplinary authority has examined Sri. Santhosh S.

Kunder

Senior Civil Judge and Member Secretary, DLSA

V13a3 dpura as PW-1, and got exhibited Ex.P- 1 to 5 on it’s behalf.

(b) The DGO has examined herself as DW-1 and has got exhibited

Ex. D 1 document.

(c) Slnce DGO has adduced evidence by examining herself

1ncr1rq1nat1ng circumstances which appeared against her in the

N
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evidence of PW-1 are not put to her by way of questiolﬁirlaire and

the same is dispensed.
Heard both side arguments and perused all the documents.

The answers to the above points are:

1. In the Affirmative.
2. As per final findings for the following:-

REASONS

Point No.l:- (a) PW-1/Sri.Santhosh S. Kunder, Senior Civil Judge

and Member Secretary, DLSA Vijayapura has deposed in his
evidence that, he was serving as DRE-4 in Karnataka Lbkayukta,
Bengaluru from 30/11/2017 to May 2021. He ha;s‘ perused
documents pertaining to COMPT/UPLOK/BGM/
2791/2017 /DRE-4 filed against DGO along with B.S.Docfdamani.

PW-1 further deposed that, as per the order ¢f Hon’ble
Upalokayukta dated 22/09/2017, on 31/08/2017, Hon’ble
Upalokayukta visited Post Metric Minorities Girls Ho{siécel, Police
Head quarters, Dharwad. Hon’ble Upalokayukta had co]:__.l_;ected )

a) Stock and issue register from October 20 16 to

August 2017,
b) Bills/Vochers for the months of October 2016 to

February 2017;
/
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¢) Copy of attendance register from September 2014 to

August 2017;

PW-1 further deposed that, Hon’ble Upalokayukta noticed
certe_;i;n discrepancies in the documents produced before his
Lordship. Therefore his Lordship has ordered for registering suo-
motu complaint against 5 officials including the DGO herein.
Acco."r‘dingly Suo-motu complaint was registered against the
ofﬁci;afds. After registration of Suo-motu complaint, comments were
calle?o'; from all the respondents by sending the copies of
obseﬁzation note and the documents. The respondents submitted

comiments.

PW-1 further deposed that, DGO herein submitted her
comments stating that on 14/09/2016 she was placed on
addi;é:fonal charge of warden of the hostel. She has taken over
char’?:ge on 01/10/2016 and on 07/06/2017 she has handed over
char'gje. On the date on which she assumed charge of warden of
the lgabstel, there was no stock of rice and wheat. In order to meet
the cjjlc;mand and to protect the interest of inmates of the hostel, on
the (:)rfal instructions of the higher officer, she has borrowed 200
kgs of each rice and wheat from another hostel on the condition
that?ift will be returned. Accordingly, the wheat and rice that was
borrgg);wed was taken to stock on 14/10/2016. She has admitted
that as per the stock register total quantity of rice available was
982 ‘kgs and total quantity of wheat was 518 kgs. She has stated

thatféaid entry is made in the stock register for the reason that the

>

%
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borrowed rice and wheat to be returned to the hostel fro‘rh where it
was borrowed. She has admitted that there is technicfé:‘d fault in
entry in stock register in the month of October, 7’20 16. The
overwriting in the register is purely due to lack of éé{perience.
There was no malafide intention behind overwriting.  She has
further admitted that perishable commodities will be pur};hased on
day-to-day basis as per day’s demand and the same willibe stored
in refrigerator. However, order was placed on the monthly basis.
The food preparations will be served to the inmates based on the
attendance. During December, 2016, 300 kgs of \’ﬁheat was
purchased in open market. During the starting of tkie month,
there was stock of 54 kgs of wheat. Due to oversight there is
mistake in the calculation. She has also admitted that there is
mis-description of quantity of rice and wheat in the stock register
for the month of February, 2017. According to her, it was due to
oversight the mistakes have occurred and that she wil_:lgtake care
that such mistakes will not occur again. The comments: submitted

by DGO is as per Ex.P-1.

PW-1 further deposed that, after the receipt of,comments
from all the respondents including the DGO herein, he has

scrutinized the materials based on record.

PW-1 further deposed that, DGO/in-charge warden of post
metric girls (TWC hostel), Dharwad submitted comments 'admitting
that there are discrepancies/over writings in the stock and issue

register. Such admissions are made in the paragraph no.4 to 6, 9,
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10 and 12 of her comments. In so far as stock of rice and wheat
concerned, she has admitted that 200 kilo grams of rice and wheat
were - borrowed. She has tried to substantiate her contention
stating that rice and wheat was borrowed in the month of October
2016 on the oral instructions of her higher officer whose name she
has . not disclosed. She has further admitted that perishable
comimodities such as milk, vegetable, egg, chicken, meat, banana
etc.,.i would be purchased on day-to-day basis and the same would
be preserved in refrigerator. The stock and issue register from
Octqber 2016 to August 2017 pertaining to post metric girls
hostél, Dharwad is as per Ex.P-2.

PW-1 further deposed that, in stock and issue register, for
the :month of October 2016, 200 kg of each rice and wheat was
borrowed in the month of October 2016. The relevant entry in
EX.P;_IQ is as per Ex.P-2(a) and Ex.P-2(b). It is not made clear from
WhOljl'; the above quantity of rice and wheat is borrowed and such
practice is not permissible and in the end of the month in stock
register 200 Kgs of rice is shown as returned. The relevant portion
of Efo—Q is as per Ex.P-2(c). It is not stated to whom it is returned
and ::wsj,ome of the entries in the stock and issue register are over
wr1ttjen

' PW-1 further deposed that, in the stock and issue register of
Nove;rfnber 2016, 200 kgs of rice and wheat is deducted from the
total quantity of rice and wheat available at the end of the month.

After .deduction of 200 kgs of rice and wheat, in the stock and

2
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issue register of November 2016 closing balance of 782§I%<gs of ricé
and 318 Kgs of wheat is shown. But, in the opening l;’alance for
the month November 2016, rice is shown as 982 kgs and wheat is
shown as 418 kgs. There is mismatch of figures relating to
quantity of rice and wheat at the end of October 2016 and opening
balance for the month November 2016. The relevanti;f_aortion o‘f

Ex.P-2 is as per Ex.P-2(d). .

PW-1 further deposed that, in the abstract prepared at the
end of October 2016, rice (controlled) is showed as 14.08 quintals
and issuance is shown as 4.26 quintals and balance is ishown as

9.82 quintals.

PW-1 further deposed that, in the abstract prepeir;ed at the
end of October 2016, wheat (controlled) is shown as 7.8 quintals
and issuance is shown as 2.90 quintals and balance 1s shown as
4.18 quintals. The figures shown in the abstract do not: tally Witlé-l
the receipt and issuance of rice (controlled) and wheat (controlled)
shown in stock and issue register for the month of October 2016.
The said abstract is signed by the warden and Taluki- tBackwar(_i
Class Extension Officer, Dharwad. The relevant pagez iis as per

Ex.P-2(e).

PW-1 further deposed that, as per stock and issue registei‘
for the month of December 2016, total quantity of rice avaﬂable
was 13.72 quintals and total issuance of rice during th° month 153

shown as 456 kgs. But, the closing balance is shown a.; 894 kgs

S
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instead of 916 kgs. These figures do not tally. There are several
alterations in the numericals of issuance of rice and the balance
shown. On certain days issuance of rice is shown as 18 kgs, on
certain days issuance of rice is shown as 14 kgs, on certain days
issuance of rice is shown as 13 kgs and on 31/12/2016 rice
issued was 4 kgs. It is not known why the strength of students
changed proportionately during the month of December 2016. The
copy of the stock and issue register extract for the month of

December 2016 is as per Ex.P-2(f).

PW-1 further deposed that, it is seen from Ex.P-2 for the
monta of October 2016 that the numericals of quantity of
vegetables, rava, sugar and toor dal are over written to match the

issue of commodities.

PW-1 further deposed that, as per supplier bill dated
01/10/2016 huge quantities of perishable vegetables such as
beans; (90 kgs), carrot (S0 kgs), potatoes (60 kgs), tomatoes (100
kgs), .cabbage (60 kgs), radish (25 kgs), beetroot (50 kgs), brinjal
(50 kgs), ridge guard (50 kgs), ladies finger (50 kgs), cucumber (50
kgs),f elephant leg (50 kgs), green chilly (50 kgs) etc., were
purchased. But, there is no necessary corresponding entries in
the Es\:tock and issue register for the month. There appears no
storéée facility in the hostel to store huge quantity of perishable
comérlodities SO as to preserve them throughout the month. The

copyf of the credit bill is as per Ex.P-3.

L2
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PW-1 further deposed that, as per the supplierf bill dated
01/11/2016 there was supply of huge quantity of Vegetzibles. But,
there is no necessary corresponding entries in the stock and issue
register for the month. However consolidated entry is shown. The
entries in the stock and issue register as well as the sh}fpplier biLl
cannot be reconciled. The vegetables received at the béginning of
the month could not have been supplied throughout thé::?month as
it would perish in few days. The copy of the credit bill:is as per
Ex.P-4. i

PW-1 further deposed that, as per suppliers bills dated
01/10/2016, 01/11/2016 and 01/12/2016 respectively 10 kgs,
15 kgs and 10 kgs of chicken meat was supplied. Out of chicken
meat so supplied some quantity of chicken meat was shown to
have been issued at the beginning of the month and the: remaining
meat was shown to have to been issued at the middle of the
month. The entries made in the stock and issue regiéter do not
reflect the truth for the reason that the chicken meat is perishable
and there are no materials to show that the hostel .had cold
storage facility. The credit bill of Ronada Traders dated
01/12/2016 is as per Ex.P-5. N

PW-1 further deposed that, DGO conceded in her;comments
about the mistakes in Ex.P-2. She has also conceded that the

perishable products will be purchased on day-to-day basis.

o
)
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PW-1 further deposed that, on perusal of the contents of the
above registers it reveals that entries are made mechanically in a
strefc:h and the entries in the stock register are inconsistent for all
the months even if there is any variation in students strength. The
ahnve facts clearly depicted (lial DGO has not properly maintained
registers. These facts have been admitted by the DGO in her
comment. The mistakes and irregularities / illegalities are observed
by Hon’ble Upalokayukta is not disputed by DGO. The defence set
up by DGO is that due to oversight the mistakes have occurred
and she will take care that such mistakes will not occur again. The
reasons assigned by the DGO was not proper. The documents were
not maintained properly by the DGO at the time of visit of Hon’ble
Upalokayukta. The Hon’ble Upalokayukta has observed these
irregularities/illegalities and has sent the recommendation U/s.
12(3) of the Karnataka Lokayukta Act to the competent authority
to initiate disciplinary action against DGO and another for their
error rand their misconduct under Rule 3(1) of KCS (Conduct)

Rulefsl', 1966.

(b) l\othmg material is elicited from the cross examination of PW1
by the DGO counsel to discredit his testimony or putforth his

defence.

The ‘DGO has got herself examined as DW-1 and has filed her
afﬁdav1t in lieu of her chief examination, wherein she has
reiterated the written statement averments and further contended

that, when she took the charge as Incharge Warden of the hostel

L}
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in October 2016 the previous warden orally told that fﬁere is no
rice and wheat stock and further she has also not glven the
monthly expenditure statement. That since there was rio rice and
wheat ration in order to avoid putting children on starvation she

has harrawed(3@) 200kg rice and 200kg wheat from B'CM Post

Metric Girls Hostel, Dharwad and has made arrangemeir%tt for foocjl
to the children. That she has managed that no incé)hveniencé
should be caused to the students and they should not sf*t.ja.rve. That
in the end of the month she has returned the rice and wheat which

was borrowed(3z). That B.C.M. Post Metric Girls Hoste]?,m Dharwad
Incharge Warden had borrowed(s@) 200kg rice and 100kg wheat

from this hostel and after she has taken the charg:éi she has
returned it on 31/10/2016 and she has produced j_c'llocumenti.
Further she has denied the allegations made in Para No.7, 8, 13,
19, 20, 23, 24 and 26 in Annexure-2 and contended; that the
tenderers have supplied vegetables two days once or 5"chree days
one in a week because as there was no fridge in the hostel for
preserving the vegetables and the tenderers have given bLll once for
the entire month. But they were supplying the Vegetables 2-3

FRY

times in a week. 2

Further she has denied para No.9, 15, 21, 24 in Afu{lnexure—Z
and contended that the tenderers have supplied chicker.}t étwice in a
month. But, they have given bill once in a month. Further she has
denied para No.10 of Annexure-2 as false. Further she nas denied
para No.11, 12, 16, 17 of Annexure-2 and stated that in.the month

of October and November there was Dasara, Deepavali’ and New

bt
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Year festivals and she has secured rice as per the attendance of
the chaildren for daily purpose and has done arrangement of food
for the children. Further she has denied para No.14 of Annexure-2
and contended that milk is supplied daily to the hostel. But, bill is
given once in a month and accordingly Banana is supplied 2-3
times in a week and bill is given once in a month and the Banana
was taken as per Kgs and she has counted them and written the
numbers. Further she has denied para No. 18, 22, 25 of Annexure-
2 as false and contended that she has not caused any financial

loss and in the interest of the children she has borrowed(gz) rice

and wheat with a bonafied intention to fill the stomach of the
chiléren and not otherwise, That she has not committed any
dereiiction of duty or misconduct as alleged and she has properly
discharged her duties and hence, prays to exonerate her from the

charges levelled against her in the interest of Jjustice and equity.

On over all evaluation of the oral and documentary evidence
adduced by both the parties, it reveals that, on 31 /08/2017 the
Honble Upalokayukta visited the Post-Metric Minorities Girls
Hostel, Police Head Quarters, Dharwad as part of preliminary
enqﬁi;‘ry and collected the documents and irregularities in
maintainence of stock and issue register was noticed and Suo-
mOtl,fl; case was registered. On perusal of Ex.P-2 Stock and Issue
Register of October 2016 entries on 14/10/2016 reveals the
receipt of 14.08 Quintals of rice and 7.03 Quintals of wheat which
are ?éken to stock and issue register. Further as per Ex.P-2(a) &

Ex.P}Z(b) at the beginning of October 2016, in the receipt column

/]
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of stock and issue register, 200 Kgs of rice and 200 Kgs of wheat

was shown to have borrowed (sz). It is not clear fromf\i;vhom the

above stated quantities of rice and wheat was borrowedgand such
a practice is not permissible. At the end of the month in.the Stock
Register, it is stated that 200 Kgs of rice was returned; It is not
stated as to whom it was returned. In the stock and iss1\,153 register,
some of the entries relating to issue of rice and Wheaf_ are OVCi;'-:‘
written. At the end of 31/10/2016, balance of rice (cojritrolled) is
shown as 782 Kgs. However, as on 1/11/2016, ofcl balance
(brought forward) is shown as 982 Kgs. The afore stated’; iquantities

of rice and wheat borrowed are shown to have been returned.

Further as per Stock & Issue Register from 1/10/2016 to
31/10/2016, the total quantity of rice (controlled) issue;F is shown
as 630 Kgs and receipt of rice (controlled) is shown as; i648 Kgs.
Thus, the balance of rice as on 31/12/2016, the rice (cj’:pntrolled)_z,
should have been 1018 Kgs. (10 Quintals 18 Kgs) As omn
1/11/2016, the total quantity of rice (controlled) brougi};t forwarcéi
is shown as 9 Quintals 82 Kgs. At the end of the monthgé)f October
2016, i.e., as on 31/10/2016, the total quantity of rice é‘jvailable i‘.:i
shown as 782 Kgs (after returning 200 Kgs of rice borrowed).

Further on 1/10/2016, as per Ex.P-2(b) 200 Kgs. of X?Vheat was
borrowed and on 14/10/2016, 7 Quintals 3 Kgs of %zé}heat was
supplied. The total issuance of wheat during the mont]"ﬁ? is shown
as 378 Kgs. At the end of October 2016, the balance of wheat 1;
shown as 318 Kgs. (after returning 200 Kgs of Wheat borrowed).

bad
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Howfa.?"ver on 1/11/2016, the old balance (brought forward) is
shovm as 418 Kgs. There is mismatch of figures. Thus, the closing
balaqce at the end of the month of October 2016 and opening

balance at the commencement of November 2016 do not tally.

Further on perusal of the abstract prepared at the end of October
2016 the receipt of rice (controlled) is shown as 14.08 Quintals
and Issuance is shown as 4 Quintals 26 Kgs. and the balance of
rice {controlled) at the end of the month is shown as 9 Quintals 82
Kgs. in the abstract for the month of October 2016, the receipt of
wheat during the month is shown as 7 Quintals 8 Kgs., the
issuance during the month is shown as 2 quintals 90 Kgs and the
balance is shown as 4 Quintals 18 Kgs. The figures shown in the
abstract do not tally with the receipt and issuance of rice
(controlled) and wheat (controlled) shown in the Stock and Issue
Register for the month of October 2016. The abstract is signed by
the DGO who is the Warden and countersigned by Taluk

Backward Classes Extension officer, Dharwad.

Further on perusal of entries with respect to issuance of toor dal,
the numbers are over written. In the abstract, receipt of toor dal
durmg the month is shown that 60 Kgs. and issuance is shown as
55 Kgs

Furtber as per ExP3 Bill dated 1 /10/2016, huge quantities of
perlshable vegetables such as, Beans, Carrot, Potatoes, Tomatoes,
etc. are shown to have been supplied at a stretch. But in page No.8
of Ex.P-2 the stock and issue register, there are no necessary
4
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entries regarding each item of vegetable. However, consohdated
quantity is shown. Further in the abstract for the’ month of
October 2016, there is no entry regarding receipt and issue of
vegetables. The numbers of some of the other articles are over
written, so as to match the quantities of receipt and i;s-fsuance of

commodities.

Further as per Ex.P-3 Bill dated 1/10/2016 of Ronad Traders 10
Kg of chicken at the rate of 130/- per Kg was supplied. Qin perusaj
of Page No.20 of Ex.P-2 stock and issue register for October 2016},
the issuance is shown as 5 Kg on 2/10/2016 and anotnor 5 Kg on
15/10/2016. It is not clear, as to how the chicken supplied on
1/10/2016 was issued on 15/10/2016. It creates a doubt whether
the chicken purchased on 1/10/2016 can be preseryed for 15
days to issue 5 Kg of chicken on 15/10/2016. The entries are over

written.

Further on perusal of on perusal of Ex.P-2 stock and issue register
for October 2016, there are several over writings, regardin
issuance of food articles such as Rava, Sugar and Toor Dal in page

No7, 6 & 2 respectively of Ex.P-2 stock and issue reglster

Further on perusal of Ex.P-2 stock and issue register in:t;he month
of October 2016, the issuance of rice (controlled) is shown as 2()
Kgs from 1/10/2016 to 14/10/2016 and thereafter ’74 Kgs on
certain days and 26Kgs on certain days. For the! month of

November 2016, on certain days, 24 Kgs. of rice (controlled) i3

pa
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shown to have been issued. In relation to issuance of wheat
(coni:x_‘olled), there is total quantity of wheat issued was 12 Kgs per
day 'c_i)n certain days and 14 Kgs per day on certain days. For
mon?th of November 2016, the Issuance of wheat was 14 Kgs. per
day.;”There is nothing to indicate the number of inmates of the

hostal has changed during the above period.

Further there are several over writings in the Stock and Issue
Register for the month of November 2016 in relation to rice and
other{' food grains. Further on perusal of Ex.P-4 Bill dated
1/11/2016 of the supplier vegetables such as, Beans, Carrot,
Tomatoes, Cucumber, in huge quantity were supplied. In page No.
31 of Ex.P-2 the stock and issue register, there are no necessary
entries regarding each item of vegetable. However, consolidated
quantity is shown. In the Stock Register for the month of
November 2016, in relation to vegetables, old balance (brought
forward) is shown as 100 Kgs. The receipt of vegetables in various
quantities is shown on 7/11/2016, 9/11/2016, 11/11/2016,
13/11/2016, 16/11/2016, 19/11/2016, 24/11/2016,
25/];1/2016, 27/11/2016, and 30/11/2016. But there are no
corrf.i;:sponding bills issued by supplier on the respective dates.

Ther;eg3 is a consolidated bill issued by the supplier on 1 /11/2016.

Furtbier similarly, in page No 41 of Ex.P-2 Stock and Issue Register
90 li:tg?s‘rs of milk is shown to have been received on 1/11/2016 and
the ééme has been issued throughout the month at the rate of 3
literé fper day. In Ex.P-4 Bill dated 1 /11/2016, the milk of 90 liters
is sh;cj)wn to have been supplied on 1/11/2016. Similarly, in Ex.P-4

%
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Bill dated 1/11/2016, 97 Kgs of bananas is shown toihave been
supplied on 1/11/2016. The same quantity is taken to stock
register in page No.41 of Ex.P-2 on 1/11/2016 showinég it as 96()
bananas. The bananas received on 1/11/2016 is shown to have

been issued throughout the month at the rate of 69 bfe{.nanas on

the alternative days.

Further as per Ex.P-4 Bill dated 1/11/2016 of the supplier, 15
Kgs. of chicken at the rate of 130/- per Kg. was suﬁlalied. The
issuance is shown as 7.5 Kgs. on 1/11/2016 and anothér 7.5Kgs.
on 15/11/2016 in page No 36 of Ex.P-2. It is not clear, ;as to how
the chicken supplied on 1/11/2016 was issued on 15/11/2016.

Further there are several over writings, alterations in the issuance
] .
of commodities and balance at the end of each day in the stock

and issue register for the month of November 2016.

On perusal of Stock and Issue Register of December 20116 as pe::r
Ex.P-2(f), the old balance (brought forward) rice (corjftrolled) 1>
shown as 272 Kgs and old balance of wheat (controlledf)f is shown
as 54 Kgs. On 9/12/2016, 11 Quintals of rice (COI-:'l';tI'Olled) is
supplied. This is taken to stock book as per enti‘r'ies dated
9/12/2016. Thus, the total quantity of rice available forfti'.he month
of December 2016 was 13 Quintals 72 Kgs. In the stock and issue
Register, the total issuance of rice (controlled) during the month of
December 2016 is shown as 464 Kgs. The balance of rice}
(controlled) at the end of the month should have been 908 Kgs.

But the closing balance of rice (controlled) is shown as 894 Kgs.

b
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These figures do not tally. There are several alterations in the
numbers of issuance of rice and the balance shown. The issuance
of rice is shown as 18 Kg on certain days, 14 Kg on certain days,
13 Kgs on certain days and 4 Kg on 31/12/2016. It is not noted
why the strength of the students is proportionately changed during
the month.

Further with respect to wheat (controlled), the old balance
(brought forward) for the month of December 2016 is shown as 54
Kgs. This balance of 54 Kgs have shown to have been issued from
1/12’/2016 to 7/12/2016. The total issuance is shown as 56 Kgs.

as a;ralnst the available balance of 54 Kgs.

Further as per Ex.P-5 Bill dated 1/12/2016 of the supplier, 300
Kgs of Wheat (open market) at the rate of 20/- per Kg. is shown to
have -been supplied. In the stock and issue register, the same
quant1ty has been entered on 1 /12/2016. The total issuance of
wheat (open market) from 10/12/2016 to 31/12/2016 is shown as
154 Kgs The balance of wheat at the end of month is shown as

142 Bgs

Further in the Stock and Issue Register, the closing balance of
food' grains on each day is not stated. There are several over

wr1t1r_1gs of number of quantities of commodities;

Further as per Ex.P-5 Bill No. D/715 dated 1/12/2016 of the

suppher several vegetables, such as beans, carrot, Tomatoes,

et



32.

33.

34.

33 : -
UPLOK-1/DE/244 /20 19 /ARE—l 1

cucumber are shown to have been supplied on 1/12/ 2016 But in
page No 54 of Ex.P-2 Stock register, the consolidated quantltles of

vegetables are shown to have been received on several dates.

Further as per Ex.P-5 Bill dated 1/12/2016 of the St:fljpplier, 74}
Liters of milk, 90 Kgs of bananas, 933 numbers of eggs .60 Kgs of
greens are shown to have been supplied. These suppliesf;f?are takeﬁ
to stock register on 1/12/2016. The 1ssuance of m11k5 bananas,
eggs and greens are shown throughout the month. In page No. 59

58 & 60 of Ex.P-2.

Further as per Ex.P-5 Bill dated 1/12/2016, 10 Kgs of ici-hicken at
the rate of Rs.130/- per Kg is shown to have been supiﬁlied. This
quantity of chicken is shown in page No 62 of Ex.P- 2’ ‘the Stock
and Issue Register and it is shown to have been issued on 1st and

15th of December 2016 at the rate of 6 Kgs and 4 Kgs respectlvely

I

From the above evidence it is clear that the relevant entry in Ex.P-
2 stock and issue register reveals that the total quantity of rice
and wheat available for the month of October, Novc}]inber and
December 2016 and the total issuance of rice (contfélled) and
wheat (controlled) during the respective month is not te%l?lying Witf.l
the closing balance of rice (controlled) and wheat (contgr%olled) at
the end of the month. There are several alterations in th€ numbers
of issuance of rice and the balance shown. The issuanci‘e%, of rice i;';
shown as 18 Kg on certain days, 14 Kg on certain days, 13 Kgs on

certain days and 4 Kg on 31/12/2016. It is not noted why the

®
v
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strength of the students is proportionately changed during the

montn.

The DGO has examined herself as DW1 and has stated that since

there: was no rice and wheat ration in order to avoid putting

chilcren on starvation she has borrowed (@) 200kg rice and 200kg

wheat from B.C.M. Post Metric Girls Hostel, Dharwad and has
made arrangement for food to the children. That she has managed
that no inconvenience should be caused to the students and they
should not starve. That in the end of the month she has returned

the rice and wheat borrowed(sz). That B.C.M. Post Metric Girls
Hostel, Dharwad Incharge Warden had borrowed (33) 200kg rice

and 100kg wheat from this hostel and after she has taken the
charge they have returned it on 31/10/2016 and she has
produced ExDldocument. On perusal of the same it is a certificate
issued by DGO herself stating that B.C.M. Post Metric Girls Hostel,
Dharwad Incharge Warden had borrowed (3) 200kg rice and

100kg wheat from this hostel and after she has taken the charge
they have returned it on 31 /10/2016. The DGO has not produced
this ‘document at the time of filing the comments and it is a
certi;ﬁieate issued by herself and except this self serving document
DGO _-?has not produced any letter issued by the B.C.M. Post Metric
Girls Hostel, Dharwad Incharge Warden confirming the say of the
DGQ. Further it is not made clear whether such practice is
permissible and she has taken the permission from her higher
ofﬁcer and some of the entries in the stock and issue register are

over ‘written.

o
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Further the supplier bills dated 1/10/2016, 01/11/!.%)0 16 and
1/12/2016 as per ExP3 to 5 respectively, reveals that; there was
supply of huge quantity of vegetables. But, there is no fnecessar}_'/
corresponding entries in the stock and issue registér for the
respective month. However consolidated entry is shown The
entries in the stock and issue register as well as the suppher b111 8
cannot be reconciled. The vegetables received at the begmmng of
the month could not have been supplied throughout the month as
it would perish in few days. DW-1/DGO has denled he abOVL,
allegations and contended that the tenderers have supplled
vegetables two days once or three days one in a week lg_hcause a,_>
there was no fridge in the hostel for preserving the vegetables and
the tenderers have given bill once for the entire month. But they
were supplying the vegetables 2-3 times in a week. But DGO has
not mentioned this aspect in the stock and issue registér and she
has not explained why the entries are not made in the ?fiegister as

and when the vegetables were supplied. As such this contention of

DGO cannot be accepted.

Further the suppliers bills dated 01/10/2016, 01/11/2016 and
01/12/2016 as per ExP3 to 5 respectively, reveals that {10 kgs, 15
kgs and 10 kgs of chicken meat was supplied. Out of Chl( ken meat
so supplied some quantity of chicken meat was shovxn to haV(a
been issued at the beginning of the month and the remammg meat
was shown to have to been issued at the middle of the month. The
entries made in the stock and issue register do not reflect the

truth for the reason that the chicken meat is perishable and there

o
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are no materials to show that the hostel had cold storage facility.
The DGO has denied the above allegation and contended that the
tenderers have supphed chicken twice in a month. But, they have

given bill once in a month.

Further DGO has denied para No.10 of Annexure-2 as false.
Further she has denied para No.11, 12, 16, 17 of Annexure-2 and
stated that in the month of October and November there was
Daseﬁu*a, Deepavali and New Year festivals and she has secured rice
as per the attendance of the children for daily purpose and has
done arrangement of food for the children. Further she has denied
para No.14 of Annexure-2 and contended that milk is supplied
daily to the hostel. But, bill is given once in a month and
accordingly Banana is supplied 2-3 times in a week and bill is
given once in a month and the Banana was taken as per Kgs and
she has counted them and written the numbers. Further she has
den1ed para No.18, 22, 25 of Annexure-2 as false and contended
that she has not caused any financial loss and in the interest of

the ehildren she has borrowed(sz) rice and wheat with a bonafied

intention to fill the stomach of the children and not otherwise.
That she has not committed any dereliction of duty or misconduct
as aleged and she has properly discharged her duties and hence,
prays to exonerate her from the charges levelled against her in the

1nterest of justice and equity.

The DGO has not made the entries as and when the food grains,

vegetables chicken and milk is received instead she has made

@
A
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entries mechanically in a stretch and the entries in the stock
register are inconsistent for all the months even if tltzére is any
variation in students strength. The above facts clear];y‘% depicted
that DGO has not properly maintained registers. These facts have
been admitted by the DGO in her comment. The miét‘:akes and
irregularities /illegalities are observed by Hon’ble Upalokayukta is
not disputed by DGO. The defence set up by DGO is that due to
oversight the mistakes have occurred and she will take;care tha't
such mistakes will not occur again. The reasons assigh‘;ed by the
DGO is not proper. The documents were not maintainéél properlff

by the DGO at the time of visit of Hon’ble Upalokayukta. -

Thus, for the foregoing reasons, I hold that disciplinary authority
has proved that on 31/08/2017, while DGO was working as
Incharge Warden of Post Metric Girls (TWC) Hostel, P‘olice H.Q,,
Dharwad, the Hon’ble Upalokayukta visited Post Metric Minorities
Girls Hostel, Police Head quarters, Dharwad as part of é}i'eliminar';;/
enquiry and collected a) Stock and issue register from Octobehr
2016 to August 2017; b) Bills/Vochers for the months c")f October
2016 to February 2017; c) Copy of attendance reg’il'ster from
September 2014 to August 2017; and on verifying the ‘,ame ther@é
were discrepancies/over writings in the stock registeriii_and issue
register and differences with respect to quantity of rice, wheat,
sugar, thoor dal in the month of October 2016 to Decernber 2016,
Further, it is seen from the stock register and issue regiés}ter for the
month of October 2016 that the numerical of quantity of
vegetables, rava, sugar and toor dal were overwritten to: match the

issuance of commodities. As per supplier bill dated 01/10/2016
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huge -quantities of perishable vegetables such as beans (50 kgs),
carro: (50 kgs), potatoes (60 kgs), tomatoes (100 kgs), cabbage (60
kgs), radish (25 kgs), beetroot (50 kgs), brinjal (50 kgs), ridge
guarc (50 kgs), ladies finger (50 kgs), cucumber (50 kgs), elephant
leg (50 kgs), green chilly (50 kgs) etc., were purchased. But, there
is no hecessary corresponding entries in the stock and issue
regist:er for the month even though there was no storage facility in
the hostel to store huge quantity of perishable commodities so as
to préserve them throughout the month. As per the supplier bill
dated 01/11/2016 there was supply of huge quantity of
vegetables. But, there is no necessary corresponding entries in the
stock and issue register for the month. However consolidated entry
is shown. The entries in the stock and issue register as well as the
supplier bill cannot be reconciled. The vegetables received at the
beginning of the month could not have been supplied throughout
the month as it would perish in few days. As per suppliers bills
datedf 01/10/2016, 01/11/2016 and 01/12/2016 respectively 10
kgs, §15 kgs and 10 kgs of chicken meat was supplied. Out of
chicjcén meat so supplied some quantity of chicken meat was
shovfm to have been issued at the beginning of the month and the
reme%ﬁfning meat was shown to have to been issued at the middle of
the rgﬁ.onth. The entries made in the stock and issue register do not
reﬂef:}_ﬁt the truth for the reason that the chicken meat is perishable
and ;’t?here is no materials to show that the hostel had cold storage
facilft%r and DGO being the Incharge Warden of the hostel has not
mairﬁained the stock and issue registers properly and there were

discrepancies, differences/overwriting in the stock and issue

%
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registers and there are differences in quantity of rice, wheat,
sugar, thoor dal. But, DGO has not given any sa:;tisfactory
explanation in this regard and thereby committed dereliction of
duty misconduct and thereby failed to maintain;{absoluttza
integrity and devotion to duty and committed an act' which is
unbecoming of Government Servants and thus are;;guilty of
misconduct under Rule 3(1)(i) to (iii) of KCS (Condi‘tl%ct) Rules;s

1966. Hence I answer this point Accordingly.

Point No.2 :- For the aforesaid reasons, this Additional - Registrar

(Enquiries) proceeds to record the following.

FINDINGS
The disciplinary authority has proved the charges against the
DGO.

The date of retirement of DGO is 31/03/2037.

Submitted to Hon’ble Upalokayukta for kind approval, and

necessary action in the matter. .

%qwﬁ=

(J.PY Archana)
Additional Registrar (Enquiries- 1 1),
Karnataka Lokayukta,
Bangalore.
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ANNEXURES

List of witnesses examined on behalf of the Disciplinary
f}_l&thqrity:—

PW1:- Sri.  Santhosh S. Kunder

List of witnesses examined on behalf of the Defence:-

DWl - Smt. Savitha Naik (DGO)

List rqf documents marked on behalf of Disciplinary Authority:-

' Ex F1
Ex P2

Original comments of DGO along with
enclosures.
Xerox copy of the stock an

d issue register

| ato?) | from October 2016 710 to August 2017. |
| Ex P3 B | Xerox copy of the cre credlt bill. ]
I Ex_fé ] Xerox__p\ of the e credit b111 ]
|Ex E5 | | Xerox copy of the credit bill of I Ronada
| Traders. . ]

List pif documents marked on behalf of Defence:-

[ExE1

(J.P?Aréhana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta, Bangalore.



